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IN 1HE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERAEAD.

0.A.No.726/99,

Cate of decision: 12-5-1999,
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Between:

T.Naga Venkatasramana. . Applicant.

And

1. Gener;l Manager, South Central
Raillwgzy, Rail Nilayam,
Secundersbad.

2, Sr. Divisional Signsl & Telecom Engineer(v)
South Centrsl Rallway, Guntaka,.

3. Union of India represented by the
Seafetary, Rallway Board,
Rail Bhaw,n, New Delhi,

4. Chairman, Railway Recruitment Board,
18 Miller Road,

Bangalore - 46. LI . ReSpOI‘ldEntS.
Counsel for the Applicgnt: Sri P.P.Vitt,l.
Counsel for the respondents: Sri N.R.Devar,j.
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0.A-N0.726/99.
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(by Honlble Sri B.S. Jal Pargmeshwar,Member(J)
He,rd Sri P.P.Vittal, the lezrned counsel for the

Applica.nt and Sri N.R.Dev,raj for the respondents.

The facts of the c_se sre identical to the
e
facts #x& circumstances and the ple _dings & C.A.

N©.611/99 dedided on 28.4.199.

In the s31d 0.A., the following directionsRawx were
S

given which are extracted hereunders

“The Applicant if so advised may submit a detailed
representation to the impugned show cjuse notice
dated 21.4,1999 within the stipulated time. If such
a representation is received fram the applicant
within the stipulated time the szme should be dis-
posed of in accord.,nce with t%e rules. If it is
decided to terminate the services of the applic.nt
affer the perusal of the repref entation of the
applicant, such an order shall come into force only

after 20 days of the receipt of the order by the

applic,nt.

It is directed that the above instructions will be

followed in the present O.A., as well. Thus the 0.A., is

0



disposed of with no order as to costs.
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Date: 12=5-199,
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Dictated in open Court. PERL!
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